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licensed for Ferro-Maonganeee 'produc-
tion, their licensed capacity. installed 
capacity and actual production during 
1966-67 is laid on the Table of the 
House: [Placed in Library. See No. 
LT-707168.] 

(b) No, Sir. 
(c) Does .not arise. 

Import of Bamaed Items 

6003. SHRI C. C. DESAI: 
SHRI H. AJMAL KHAN: 
SHRI D. N. DEB: 
SHRI D. AMAT: 
SHRI N. SHIVAPPA: 

Will the Minister of COMMERCE 
be pleased to state: 

(a) whether Gov£.rnment are aware 
that the following banned items are 
still being imported in the garb of 
entitlement licence or t·xPOrt incen-
tive: 

(i) Camphor. 

(ii) Polyurathene foam, 

(iii) Ba.ll Bearings. 

(iv) Machine Tools; 

(b) if so, whether any Pl'o"N'ution 
has be£o.'l launched against the impor-
ters of such items; a·nd 

(e) if not. the reasons the!'cfol": 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
MOHO. SHAFI QURESHI): (a) The 
import of Chamhor and Polyurathene 
foam is ordinarily not allowed but in 
special cases of actualus('l's, the im-
port has been a.llowed on thz recom-
mendations of the technical authorities 
concerned with the dE'Velopment of 
the industry. The import of these 
items has also been aIIowed under the 
erstwhilE.' Ex·port Promotion Scheme 
against the export of certain items. A 
report regarding excessive import of 
Camphor by a firm was received and 
on investigation it was found that the 
licence was Issued to the firm for im-
port of Camphor along with other 

items iorthe manufacture of twist 
drills taps on the recommendations of 
the technical authorities but the firm 
appareatly imported 80 quantity in 
excess of their actual requirements. 
As such action was taken to allow the 
firm to retain only the quantity 
actually required .by them and the 
balance was transferred to STC for 
distribution to other actual users. 
The import of Polyurathene fOam has 
been allowed against travel goods 
foot wear and leathr travel goods 
under the erstwhile special export 
promotion SiC'heme for finished leather 
and leather manufactures. The im-
port of ball bearings and machine 
tools of certain types is allowed to 
actual users. 

(b) and (c), No, Sir. No violation 
of the Import Trade Control Regula-
tions has come to the notiCe ot Gov-
ernment so far as the above men-
tioned itms are concerned. 

Integral Coach Factory Per.mbur 

6004. SHRI KIRUTTINAN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether the productions in the 
Integral Coach Factory at Perarnbur 
has incn.ased as compared to produc-
tion in 1960; and 

(b) if so. the details thereof ? 

THE MINISTER OF RAILWAYS 
(SHRI C. M. pOONACHA): (a) Yes. 

(b) During 1960-61. the Integral 
Coach Factory delivered 266 coach 
shells (to be furnished by the .Rail-
ways) and 194 fully furnished Broad 
Gaug~· coaches to the Railways. But 
during the year 1967-68 upto February 
1968, that Is in a period of eleven 
months, 629 fully furnilhed coaches, 
comparising 402 Broad Gauge and 227 
Metre .auce coaches were deJlvered 
to the Railways. 




